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ORDER 

 

These two petitions are allowed for the reasons stated in and in the same 

terms as the judgment dated 28.10.2015 in petition no.24 of 2013 (Reliance 

Telecom Ltd. Vs. Union of India). 

 

….……………. 

(Aftab Alam) 

Chairperson 

 

 

 

..………………. 

(Kuldip Singh) 

Member 

 

 

...….……………. 

(B.B. Srivastava) 

Member 
sks 
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